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Through this OA, applicant has prayed the
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the pay" has already" been paid5
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k U ) respoiiuen i^s uo

regularise him as a Typist
because be had already worked for
more than 15 years on adhoc basis
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2. Ayylloant vvaa iegulax'laed tia Khalasl

—  XT A n innn ^ j j 3 tt _ t rri 1 * c
w . B . i. . 4.0.0.0,30 anu jjiuiiiu OBU tia xiBoyBi" iviia,±a.ai ooujii

■in /{ o n n n
10.4.iUUU. As the ayylluiiiit -I .lo?.: - .1
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31tjnugrajjheJ.'J he waa to adt; teatad in tllt: tj. ade ttat of

Typist and having qualified the same, he was utilised

S3 Typist from 1986 to 1992 for which he has been paid

accordingly•

3, The grievance of the applicant is that

aj. biiuUBh lie was utilised as Typist till 2001 but he

iiaa nu Li been paid salary for the post. Having

discharged higher responsibiliti", he is entitled for

the salary of a regular Typist in the grade of

rija. o0u0~4500 cinti has also entitled for being

regularised as Typist.

V]/

4. On tht! otht!!.' hand, x'BSpundfcjnts ' uuUiisel

oBiiitJLi L-iiB nunijenLi 1 ons and stated that by. referring to

the decision of the High Court of Delhi in GWF

hu.41i£jj./i3 i bniuii uf India Vs. Lekh Raj and Others,

dBuiuBu un J.o . ij a .juO^j with a directions to frame a

Scheme of regularisation or regularisation by the

iriuUiicil, uannot be countenanced. Moreover, it is

jscaLieu that the applicant is required to be screened

in Group 'D' and cannot be straight away, de-hors the

rules, regularised in Group 'C' employee as. Typist.

U±'Lihui' , it la stattid that i'tsgul axl aat lun IS LU UB

dune by the iBSyButive Division on senioritj'/selection

basia and nut by ConstiUutlon Division. Applican L, was

I'BguiaiiaBu DytTiB uunCBj.'n.ed Division, if found fit, in



or

hia tuiii On seiiioxity. Huwever, it is not disputed

that he was utilised as Ts'pist froui 10.2,1936 to

nt: jjtia aixtsaciy utsen yaid arrearsIQ .'I innio ^ j- i_ i _ i_ i t iJ.U±' UiiiJi iifcj JJfclti cljL i fc;S.U y

iifci iifciiD utdSii jJli L. u3,ck 3,5 35 To RsCOPu LiXft0r fpOHi

13.6.1332 and has perforniing the duties of TS Record

j-jiiuer anu has never been utilised as Typist after

that date, he is not entitled for pay and allowances

S.S claimed for.

5. We have carefully considered the rival

coii bent ions of the parties and perused the material on

In so far as the claim of the applicant for

i egu j. ax-1 aa b± On aa Typist is concerned, this cannot be

countenanced in view of the decision of the High Court

iii nekh Eaj supra. Moreover, applicant is to be

acx-eened in Group-D category for fegularisation and

Typist being a post under Group 'C, the same is to be

xij.j.eu ujx aa jjex' bne relevant recruitment rules and a

person cannot be straight away regularised de-hors the

rjOx'tiuvex-, bjie regul ar 1 sat ion is to be accorded

by the respective Division, and not by the

Cuiiatx Untion Beyax tment.

o. Huwevax-, thti lasue x-tjgaxding claim of the

applicant having been utilised as Typist from 1332 to

2001 IS concerned, we find that the applicant has

aiiiiexeu aevaial uertificates issued to him by the

^ jy 1

Railwaya inuluding the

i-ib) 1 XL(xjuiiabxuuuluii; , Ghaaicxbad, Section Engineer,

SIG(Works), Saharanpur, Deputy GSTE, RRT, NDL3 and 3E,

V''Ox'Ka; , oxvji. xhese certificates have not been

xouiiu to be either manipulated or fabricated by the



iuaiit.. Thuugh the j.-esjjoiiueiits have stated that

0-

theae a±e not a.uthuj.11les tu issue certificates to the

ajj|j-L 1 uaiiL. j aiiu. resisted the claim on that basis •

lii ouj.- euiiaideied View, as it is Settled

iJiliiCiyle of ItiW that if an employee 15 asked to

perform -and shoulder the higher responsibility of post
Ik"

tilld pei' Ljile dULiiea abuached to it, he IS entitled

bu ue pcxlbi bil j. 1 ex-eime ui salttx-y and the eliiolumeiita

cLbbcLunetx wibii biie puabo As- the claiili of the applicant

has not be meticulously gone into by the respondents

having regard to the documents annexed, ends of

justice would be met^ if the present OA is partly

allowed, rejecting his claim for regularisation as

fi'pj-Sb, wi bli bhe directions to the respondents to

/_, /I
/ rau/

xenunaluer bxle Cx-aliii of the applicant ful" accord of

salary, i.e., difference of the salary of the post or

•iJlJlnb W.e.x. I'd'd'i bO tiOOl, in the light Ox mem_.— : „ X "1 Q Q n j nnni xy 4-1

nertifluates issUed and annexed with this OA, by

passing a detailed and speaking uruex- within twu

.-i J? J_ "L. ^muntils X x Om the date uf receipt uf a COyw ox miS
\ \ ^\ \ I

order. W'B order scoordingly. No \c\osts.

S
VShanker Raju)
Member(J)

jQviiit^n S. Taafpi}
mber (


